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C2KTRAL ADMINISTRATIVE TRIBUNAL LUCKNOV\ 3EKCH LUCKl'JOVJ

O r ig in a l  A pplication  No. 168 of 1992

A pp lican t

. Raspon'ients I

Tung Pal S i n g h ....................... .... ........................... ' ■

Versus

Union of In''^^ia Sc Others .....................................

H o n 'b le  Mr. Justice U .C .S r i v a s t a v a ,V .C .  '

H on ’ ble  Mr. K . Cbavva, Member (A)

( H o n 'b l e  Mr. Ju st ice  U .C .S r i v a s t a v a ,V .C . )

The applicant;.-who,,wa]s ■.;appplnted :.on casual  ba sis

and continuously  performed the duty of  Gang Mate upto
/

2 0 .3 . 1 9 9 2  ever since he was appointed as such i . e .  lo .2 .3 3 ;  

P r io r  to the ,afore said  appointment/ h -3 had workei as 

casual  Mate, but  on salary  b a s is  with e f f e c t  from 1 .5 .1 9 8 ^  

upto 3 0 .1 .1 9 8 B  and thereafter  from 1 5 . 2 . 1 9 3 3  upto 1 9 ,3 .9 2  

3 ĝ ''^anc Mate^ and he served the R^ilv.’ay’ i'or a long pSi.iod 

of m.ore than four years . The a p p lic a n t  was asked to 

hand over the charge to One Sri  Manni L a i  ,Gang Mate on

2 9 .3 . 1 9 9 2  and t h a t 's  wty against  the reversion  order 

he made the representation  a g a in st  the sam.e, but  of  no 

a v a il  and the re a fte r , has approached the tr ib u n al  with the 

a lleg atio n s  that  the work and post is  ava ilab le  in the 

department and the juniors  to t!ie applicant  as w ell  as 

simiilarly situate  persons are s t i l l  working namely Ram 

Sh a n k e r ,P a in te r ,  3achcha L a i , C arp enter , but the ap p lican t  

has been reverted without there being any fa u lt .

2 . The respondents have opposed the app lication  an-

a c c o r d in g ■to them, the post o f  Gang Mate Grade R s . 950- f

F ir s t

1500/'- is  a selection  post. ./The  person is to be 

r e g u la r ise d  as Peririanent Gang Man then permanent Gang man: 

is  promoted as Senior  Gang Man in  grade Rs. 800-1150/-  an^^ 

Senior Gang Man is  than :: promoted as Key Man in  Grade Rs. . 

825- 1200/- . Thereafter  they have to appear for selectionl 

to the post of Gang Mate in Grade R s . 950-1500/-  and it  |
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HH is  thereafter  q u a lify in g  tba said se le c t io n , they are

promotsd as Gang Man. The app lican t  was only  a ca su alise d

Gang Man, ha v,?as never promoted to the post e ith e r  senior

Gang Man or Key Man and acco rdin gly , he never appeared for

the selection  to the post of Gang Man and a s such, he cannot

be said to ba Gang Mate. The a p p lican t  was only  asked in .

Sjritting to handover the charge to Manni Lai ,Gangm an, i t  is  |

not  at  a l l  a reversion  order, as the applicants  designation  |

and salary is the same even after  the. said order dated I

1 8 . 3 . 1 9 9 2 .  There is no s im ila r it y  between the I .O e W . S t a f f  ,1

like  p a in t e r ,Carpenter e tc .a n d  as such the a p p lic a n t  cannot j

41aim  s im ila r it y  vjith them.. Tjftg dodamant f i l e d  by the

a p p l ic a n t  in d icates  that the a p p lic an t  v;as addressed as Mate

and there is no d en ia l  of the fa ct  that  the s im ila r ly  placed ;
and

person are s t i l l  continued as M a t ^ e x c e p t  only  d e n ia l  is

tha t  of course no s im ila r ity  batVv-aen the p a in t e r , Carpenter

with P . W . I .  S t a f f  o f  de- casualised  Gang Man, According  to

the respondents a3)so, tha pay-scale is  the same aMiixkaxksK

H2>:t and a s such the ap p lic an t  hav ing  been designated  as M a t e ' ;

the respondents are d irected  to .co n tin ue  the said  designation

O f  'Ehe a p p lican t  
status and pay~ scala/as  he v.’as before  and the act  of  handing

over tha charge to the Manni L a i  w i l l  not be treated  to

reversion  in  any manner . As the a p p lic a n t  has worked for

years together , tha case o f  the a p p lic a n t  for r e g u lar isa t io n

on the post may also  be considered  t i l l  the cases of

sim ilar ly  placed other person -shall a lso  be considered  .

With these observations , the a p p lic at io n  is  d isposed  o f

finally- No order as to costs .

: : 2 : ; ,

Vice-Chairman

Lucknow Datedi 2 9 . 4 , 1 9 9 3  

,(RKA)


